- Open Coyrt,

CENTRAL ADMINIBTRATIVE TRIBUNAL
ALLAHABAD BENCH ALLAHABAD.

Original Applicatien Ne,518 ef 2004.

Allghabad this  the Joth day ef My 2004,

Hen'ele Mr, Justice S.R. Singh, Vice-Chairman.
Hen*ble Mr, S.K. Hajra, Member-As

1.  Surjit Chatterji sen ef late M.K. Chatterji,

Resident ef 22 M.K.G. Kanpur Nagar; Ticket Ne.768¢/L

2. TeN. Tiwari sen ef Shri M.N. Tiwari,
Resident of 121/3 Site Ne.l, Kidwai Nagar.
Kanpur Nagar, Ticket Ne,7684/L.

v Pawan Kumar Geel sen of Shri S.P. Geel,
Resident ef 1/3, H.A.L. Celeny, Rama Devi Chauraha,
GsT+ Read, Kanpur Nager Ticket Ne.7681/L

4. Mane j Kumar sen ef Shri Kishere Singh,
Resident of 4606 Kazilhare Lal Bungla,
Kanpur Negar, Ticket Ne,7682/L.
Se Mahendra Pal Singh sen ef Shri Krishna Kumar Singh,
117/K 3@, Sarvodaya Nagar, Pest Kaka Dev,
Kanpur Nager, Ticket Ne.7840/L.

e -.Applicants.

(By Advecate : Sri Pawan Kishere)
Versus.

1s Unien: ef India threugh Defence Secretary,
New Delhi. ‘

2% Additienal Directer General (O.P.F)
Head Wuerter, G.T. Read, Kanpur.

3e Cereral Manager, Ordinance Parachute Factery,
Kanpur. :

4 Directer Gemeral (O.P.F) Beard,
10A, Khudi Ram Baga Reed, Kelkata.

seses sBespondents.

(By Advecate : Sri R.C. Jeshi)
: ORP_ER_

(BY Hen'le M. Justice S.R. Singh, VoCc)

Heard ceunsel fer the parties and perused the p&—
pleadings.

24 The applicagnts herein have instituted this O.A.
for issuence ef a directien te the 2nd respendent. te

censider and decide their representation dated 31403:2004

-



T -2- |
coupled with a directien net te make any gremetien te :

the post ef Chargeman Grade II en the basis ef senierity
T Doo\y ¥y

list dated 24,03.26@3Witheut censidering the ebjectiens/

8
Conne cxed ke representation: dated 31403.2004,

5 T
CS-8-0\\ 3 Having heerdg ceunsel fer the parties, we dispose of
g the C.A. at the admissien stage itself with a direction te
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the 2nd respendent te censider and dispese of the®y
ek jectiens/representation 'gated 31.03.2004 by reans of a
reasened and speaking erder te be passed as early as
‘ pessible preferably within a peried of (2 menths frem the
: date of receipt ef cepy ef this erder.

4. The O.A. is disposed of accerdingly.

Member.# Vice~Chairman,

Manish/~
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